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’ CENTRAL ADMINISTRATIVE TRIBUNAL AR

AHMEDABAD BENCH \

O.A.NO. 49/91
TR NO;

DATE OF DECISION_ .01/4/1397

shri Jagjit Singh

Petitioner
MreCsJdeVin Advocate for the Petitioner (s}
‘ Versus

Union of India & Orse. Respondent

MreReMeVin Advocate for the Respondent [s'
CORAM
The Hon'ble Mr. Ve Radhakrishnan 3 Member (A)
The Hon'ble Mr, T.He3hat s Membexr {J)

JUDGMENT

1, Whether Reporters of Local papers may be allowed to see the Judgment ¢
2, To be referred to the Reporter or not ? /\/0
g, Whether their Lerdships wish to see the fair copy of the Judgment ?

4, Whether it needs to be circulated to other Benches of the Tribunal ? T,
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shri Jagjit singh,

TeCele in charge Andheri,

Andheri,

Domoay « $ Applicant

(}XﬁVOCdte: MreCoe J.Vin)
versus

Union of Ingia
Notice to be served through

1) General Manager,
wWestern Railway,
Churchgate,
Bombay .

2« Chief 5ignal and
Telecommunication,
Western Railway,
Church Gate,
somoay .

3e Chief Personasl Officer,

Western Railway,
Bombaye

4. Divisional Railway
Manager, Bombay Division,
Divisional Oftice.
OppsBombay Central Railway
3tatdion, Bombay Central,
SOMDAY e $ Respondents

{advocates Mre.ReiieVing

ORAL CRDER
0.Ao49/91

Dates01/4/1997

Pers Hon'ble Mr.VeRadhakrishnan s Meuber (A)

The applicant who is working as JCI Grade 1I,
in the scaie of m.1600—26692§;om0ted on adhoc basis
as TCI I scale Rs«2000-3200 vide order dated 19.3.1989
(Anneyure A-1) . 3ubseqguently vide order dated

6121990 he was reverted to his substantive poste.



The grievance of the applicant is that he was
reverted without issuing any show cause notice

even though he was performing his duties satisfactorily

After discussion at the bar, Fr.CeJeVin, the
learnea adgvocate for the applicant states that the
applicant will be satisfied at this stage, if the
respondents are directed to consider the present Oeae.
as a representation wiich may be considered on merits
in accordance with law and its decision communicated
to the applicant within a time frawmeg. Mr.Re.iMeVin,
the learned advocate for the respondents has no

objection to this. Accordingly, it is directed that

this O.A. may be treated as representation made Dy
the applicant to the Respondent NOe4 iese DeRells,
Bombay Division, Bombay ceatral and he shall consider
and decide the representation within a period of
three months from the date of receipt of a copy of
this order and intimate t'fie decision to the applicant

within two weeks ther caftere.

In view of the above directions, Oele stands

disposed of accordingly. No order as to cOstse
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GE .Q.Bhat) (V.Radhakr;ishnan)
Member (J) Meuber (A)
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